
THE DELIMITATION COMMISSION ACT, 1952 I 

NO. LXXXI OF 1952 1 
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[7th January, 19681 

An Act to provide for the readjustment of the representation 
, of territorial constituencies in the House of the People 

and in the State Legislative Assemblies and the delimi- - 
tat  ion of those constituencies and for matters connected 
therewith. 

; BE it enacted by Parliament as follows:- I 

I 1. short Ptle.--This Act may be called the Delimitation Commission i 

Bat, 1952. 

2. PQfiniti0ns.-In this Act, unless the context otherwiie requires,- ' (a) "article:' means an articfe of the Constitution; 

( b )  "assaoiate member" means a member nomirlated under seo. 
tion 5 ; 

(o)  "Commission" metims the Delimitation Commission ooneti. 
tuted under aection 3; 

I 
(d) "latest census figures" mean the census figures as ascertained 

at  the census held in 1951; 1 
( 8 )  "member" meass a m e m b ~ r  of the Commirasion and includeo 

the Chairman. 
i 

I 
8. Oonatitution of DelimiWt.ion Clommission.--(1) As soon as may be 

after the commencement of this Act, the Central Government shall consti- 
tute a Commission to be called the Delimitation Commission which shaU 
oonsist of three members as follows: - 

(a) two members, each of whom shall be a person who is or has 
been a Judge of the Supreme Court or of a High Court, to be appoint 
bd by the Central Government, and 

( b )  the Chief Election Commissioner, ex-ofioio. 
: .. 

(2) ~he- ! , c ip t i a l  Government shall nominate one of the member; ap -  
: pointed under clause (a) of sub-section. (1) t ~ - -  be the: Chairman of the Com- 
mis'silon. , . . 

4. Dutiea of the Commission.-It shall be the duty of the Commission 
to readjust the representration of the several territorial constituencies in the 

e Price annas 2 or 3d. 
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House d the People and of the several territorial constituencies in the 
Legislative Assembly of each State other than Jammu and Xmhrnir, on 
the basis of the latest census figures and to delimit, the said constituencies. 

5. Associate members.-(1) For the purpose of assisting the Commission 
in the readjustment of the representation and in the delimitation of the 
territorial constituencies, both for the House of the People and the Legis- 
lative Assembly, if any, in each State othe_r than the State of Jammu and 
Keshmir and the State of Bilaspur, the Commission shall associate with 
itself from that State, if its population according to the latest census 
figure- 

(a) is not less bhan seventy-five lakhs, seven persons, three of 
whom shall be members of the House of the People repredenting that 
State and four shall be members of the Legislative Assembly of that 
State ; 

( b )  is less than seventg-five lakhs, but not less than twenty lakhs, 
five persons, two of whom shall be members of the Rouse of the 
People representing that State and t.hree shall be members of the 
Legislative Assembly of that State; 

(c)  is lcss than twcnty lakhs-and the State has a Legislative As- 
sembly, three persons, one of whom shall be a member of the House 
of the People representing that State and two shall be members of tha 
Legislative Assembly of that State ; and 

(d) is less than twenty lakhs and the State has no Legislative 
Assembly, two persons who shall be the members of the House of the 
People representing that State. 

(2) The persons to be so associated from each State shall be nominated, 
in the case of members of the House of the People, by the Spesker of that 
House, and in the case of members of a Legislative Assembly, by the 
Bpeaker of that Assembly, having due regard to the composition of the 
House, or as the case may be, of the Assembly. 

(3) The Srst  nominakions co be made under sub-section (2)- 

(a) shall be made by the Speakers of the -several Legislative 
Assemblies within one month, and by the Speaker of the House of 
the People within two months, of the commencement of this Act, and 

( b )  shall be communicated to the Chief Election Commissioner. ' 
and where the nominations are made by the Speaker of a Legislative 
Assembly, also tb the Speaker of the House of the People. 

(4) None of the associate members shall have a right to vote or to sign - 
any decision of the Commission. 

6. Casual vacancies.-If owing to death.or resignstion the office of the 
Chairman or of a member or of an associate member falls vacmt, i t  shall 

be filled as soon as may be practicable by the Central Goiernment or the 
Speaker concerned under and in accordance with the provisions of section 3 
or, as the case may be, of section 5. 

7. Procedure! and powers of the Commission.-(l) The Commission shall 
determine its procedure and shall in the performance of its functians have 



d l  the powers of a civil court under the Code of Civil Procedure, 1908 (Act 
y of 1908), while trying a suit, in respect of the following matters, 
namely : + 

(a) summoning and enforcing the attendance of witness- I 
I 

- I 

( b )  requiring the production of any dowment; and 1 
(G) requisitioning any public record from any court or office.. i 

(2)  The Commission shall have power to require any person to fuEnish 
m y  information on such points or matters as in the opinion of the Gom- 
mission may be useful for, or relevant to, any matter under the coneidera- 
tion of the Commission. 

(3)  'l'he Commission may authorise any of its members to exercise any I 
of the powers conferred on it 5y clauses (a) to (c)  of sub-section (I) and 1 
sub-section (R), and any order made or act done in exercise of any of I 
thoso powers by the member authorised by the Commission in tha t  behalf I 
shall be deemed to be the order or act, as the case may ba, of $ha Corn- I 

mission.. 4 
I 

(4) If there is a difference of opinion among the members, the opinion of 
the majority shall prevail, and acts and orders of the Commission shall be I 

expressed in terms of the views of the maj0rit.y. \ 

(5) The Commission as well as m y  group of associate menlbers shall 
have power to act notwithstanding the temporary absence of a memaber or 
associate member or the existence of a vacancy in the Commission or in that I 

or, any other group of associate members; and no act or proceeding of the 1 
I 

Commission or of any group of associate members shall be invalid or called ! 
in question on the ground merely of such temporary absence or of the 
existence of such vacancy. 

I 

I 

(6) The Commission shall be deemed to be a civil court for the purposes . 

of sections 480 and 482 of the Code of Criminal Procedure, 1898 (Act V 
of 1898). 

Explanation.--For the purposes of enforcing t.he attendance of witndsee 
the local limits of the jurisdiction of the Commission shall be the limits 
of the territory of India. 

, 8. Manner of making readjustment and delimitation.-(1) The Com- 
mission shall, in the manner herein provided, first determine on the basis of 
the latest census figures- 

(a) the number of seats to be allotted to each of the states in the 
House of the People and the number of seats, if any, to be reserved for 
the scheduled castes and for the scheduled tribes of the State, and in 
doing so, shall have regard to the provisions of article 81 and article 
330; and 

( b )  the number of seats to be assigned to the Legislative Assembly 
of each Part A State and of each Part B State other than Jammu.and 
Kashmir, and the number of seats, if any, to be reserved therein for 
the scheduled castes and the scheduled tribes of the State, and in doing 
so, shall have regard to the provisions of article 170 and 
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article 332 and shall also ensure that the total number - of 
seats assignfa to the Legislative Assembly ot a State forms an integral 
multiple of the total number of seats allotted to that State  in the House 
of the People : 

Provided that no reduction shall be made in the number of seats 
in the House of the People at present allotted to ally Part G State 
wllich has no Legislative Assembly. 

- (2)  The Commission shall, in the manner herein provided, then distri- 
.''bllte the seats allotted to.. each of the States other than J t ~ m i ~ i u  ~ n d  
-Kashmir in the House of the People, the seats assigned t o  the 1legislativ.e 

.. Assembly ofeach Part  A State and of each Part  B S ta t e  other than Jammu 
and Kafihmir, and the seats allotted to the Legislative Assemblies of certain 
Part C St.ate~..under section 3 of the Government of Part C States Act, 1051 

-'.(XLIX of 1951), to territorial constituencies and delimit them in accordance 
with the provisions of the Constitution and of the said section 3 on t,he basis 

::.of the latest. census- figures, and in doing so, the Commission shall haxe 
regard ta the following provisions, namely :- 

i 
L (a) all constituencies shall be either single-member constituenoiee 
t ~r two-member oonstituencies; 

( b )  wherever practicable, seats may be reserved for the scheduled , 
oastes or for the scheduled tribes in single-member constituenoies; 

1 

i (a) in every two-member constituency, one seat shall be reserved 
e either for the soheduled oastes or for the scheduled tribes, and the ' e 
i 

pther seat shall not be so reserved; 

(d) constituenoies in which a seat is reserved either for the sche- 
duled castes or for the scheduled tribes shall, as far as practicable, 
be located in areas in which the pop~~lation of the scheduled castes 
or, as the case may be, of hhe scheduled tribes is m m t  ooncentrated 
but in regard to scheduled castes, care should be taken to distribute ~ 

the reserved seats in different areas of the State; and 

t 
b (e) all oonstituenoies shall, as far as practicable, consist of geogre- 

I phically compact areas, and in delimiting them, regard shall be had 
to physical features, existing boundaries of administrative units, facili- 

f ties of communication and public conven'ence: ? ,  1 

Provided &at the Commission may, if jt finds iti necessary so to 
do, continue either or both of the existing three member constituencies, 

, whether with or without alterations in their boundaries, reserving 
therein one seati for the scheduled castes and another seat"for the , 

scheduled tribes. 

(3) First in respect of the determination of numbers under sub-section 
( I ) ,  and then again in respect of the distribution of seats and delimitation 
of constituencies under sub-section (2), the Commission shall- 

i 
i (a) publish its proposals, together with the dissenbing proposals, 

if any, of an associate member who desires puiblication thereof, in the 1 Gazette of India and Official Gazettes of all the States concerned and 
I also in such other manner as it  thinks fit; 
! 



( b )  specify a date on or after which the pld~pbsalf3 will be further 
considered by i t  ; 

-3 
.t ( c )  consider all objections and suggestions which may have been 

received by it before the date so specified, and for the purpose of such 
consideration, hold .one or more public sittings at such place or places (( 8s it thinks fit ; and 

a i 

I (d) thereafter, determine the matters referred to in sub-section (1) 1 

or, as the case may be, in sub-section (2) by one or more final orders. 

9. Readjustment of representsbt.ion and the date of operation of such 
readjustment.--(I) The Co~nmission shall cause each of its final orders to 
be published in the Gazette of India ; and upon such publication, t& order 
shall have the full force of law and shall not be called in g u e s t i ~ ~  i n  any 
court. - 

I (2) As soon as may be after such publication, every'such order shall be 
laid before the Rouse of the People. li 

(3) Subject to the provisions of sub-section (P), the readjustment o f '  
the representation of the several territorial constituencies in the House of 
the People or in the Legislative Assembly of a State and the delimitation 
of those constituencies provided for in any such order shall apply in relation 
to every election to the House of the People or to the Legislative Assembly 
of such State, as the case may be, held after the publication In the Gazette 

- of India of that order, and shall so apply in supersession of the provisions 

(4) Nothing in this section shall affect .the representation in the House 
$ of the People or in the Legislative Assembly of a State until the dissolution 

of the House or the Assembly, as the chse may be, existing on the date of 
publication in the Gazette of India of .the order made by the Commission 
under sub-section (I) relating to the readjustment of such representation. 

1 6 

10. Amendment of orders of t.he Gommission.-At any time &thin six ' months of the date of publication in the Gazette of India of any order of the 
,i 

m Commission under sub-section (I) of sectioll 9, ally clerical or arithmetical 
' mistake in the order and ally error arising therein from an accidental slip 
- 7 or omission may be corrected by the Chief Election Commissioner by order 

made with the previous approval of the other members of the Camnlission 
or of such of them as may be then available and published in the Gazette 
of India. 
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* I F 
Part I,-Central Acts repealed, a m e m  or otherwise affected. I 

3 > 

No, of , 
Act 

XI$ 

XX 

XXIV 

XXIX 

XXIV 8 

v 
I 

XXXIV, 

XX 

XXXI 

XI 

XXIII 

111 

XLV 

Short title of Act 

Bombay 'coasting-S6ssels 
Act. 

A& law oorrespinding 
to J3ombay Coa@t.ing'- 
vessels Act in force 
in the State of Kutch 
immediately , before the 
cornmenbement of Bom- 
bay Coasting-vessel8 
(Amendment) Act, 1962. 

Bombay Haqqa Prohibi- 
tion Act. . 

'Ganjam and ~ ' lk$a~a t :  
amAct. , 

Dower Act. 

Illusory Appointments 
and Iiifants' Property 
Aot. 

Indian Blavery Act. 

Legal Praotitioners Act. , 

State Prisoners Act. 

Legal Practitioners Act. 

Meme Profits and Imp- 
rovements Act. 

Mortgaged Estates Ad- 
m'inistration Aot. 

State Prisoners Act. 

Indian Penal Code. 

' Prixicipal officer,, ~ e r -  
cantile Marine' Depart- 
?en$, " epbs. for 

Master- Attendant " 
throughout Act. Short 
title and se. 2, 4, 6 ,  12, 
13 and soG. am. S. 10 
subs. and s. 1 ins. 

Rep. with aaving . 1 B. 10. 

. . 

. : ; .  

.:. : 

. . 
. . .. . . :  . . 

Rep. . , 

Do. . i 

.. , . .:. 

Do. . 

Do. . , :, . 
Do. . . 
Do. . . . 

. . 
Do. . 
Do. . 
Do. . ' .  

Do. . 
8. 185 am. and s. 166A i d .  

S. 42 am. in  part. 

48, E. i ~d ' 

First I&. 

Do 

Do 

DO. ~ Do. , ' 

Do. ' 

Do. i 
Do. I * 

Do. ' 

1 Do. 

1 Do. 

46, ss. 2 
. and 3. 

48, s. 3 and 
Second soh. 
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Part I.-U~ttrcsE Am repealed, amended or o t h d e  affected. 

Year 
ofAct 

-.- 
1866 

1867 

1869 

1870 

1872 I11 Speoial Marriage Act. S. 2 and i tem 3 of the 'Qec- 48, a. 3 and 
laration to be made by Seoond aoh. 
the Bride" in  second 
sch. am. in part. 

XV Indian Christian Marria- S. 60 am. in part . DO. 
ge Aot. 

1881 I Tai Mahal's Pension Aot. Rep. . . . . a. 2 a d  
First soh. 

X X n  Negotiable Instruments S. 3 am. in part and Chap, 63, a. 16. 
Aot. , XVII rep. 

1882 Iv Transfer of Property Aot. 8. 69 am. in  pgrt . . 48, 8. 3 and 
Second soh. 

1884 II Madrae partition-deeds Rep. . . . . a. 2 and 
(Validation) Act. First soh. 

, Iv Indian Explosives Act. ) Ss. 5 and 6 am. in part . 3, ss. 2 and 
3. 

1800 IX Indian Railways Act. 2 S. 47 am. in part . . 48, a. 3 and 
Seoond sch. 

.lS& : Y Code of Criminal Prooe-; 8. 627 aubs. . . 23, s. 2. 
dure. 8s. 164 and 337 am. in 46, ss. 4 and 5. 

part. 
Ss. 128, 129, 130, 131 64, ss. 2 to 7. 

and 132 am. in part. 
S. 132A ins. . 

VI Indian Poat Offioe Act. 13. 77 rep. . . . 48, s. 2 and 
Firat soh. 

IX Live-stook Importation Aot. S. 3 am. in  part . . a. 3 and Se- 
cond soh. 

X Indian Insolvenoy Rules Rep. . . . . a. 2 and First 
Aot. I soh. 

1890 11 h d i a n  Stamp Aot. 8. 87 am. in  past . . , 73, a. 4 and 
' soh. 

No. of 
Act 

XXVII 

XXVIII 

XXIII 

IV 

mI 

Short title of Act ' ; 

Indian Trustees Act. 

Trustees' and Mortgagees' 
Powers Aot. 

Punjab Murderous Out- 
rages Aot. 

Indian Divorce Aot. 

Female Ihfant'ioide Pre- 
vention Aot. 

I 

How ~Eeoted 

Rep. . . . 
Do. 

Do. . . 
S. 3 am. in part . . 

Rep. * . . . 

No. and ceo- 
tion of 1962 
Aot by whioh 
affected 

- 
48,s. 2and 

First #oh. 

Do. 

Do. 

72, a. 6 and 
sch . 

48, a: 2 and 
First soh. 



Part I . - C ; ~ ~ ~ ~ Z ~  ~ c t a  ~ e p c ~ l d .  

Short title of Act ' 

amended ot. o t ~ ~ e  affected 

I No. and am. 
tion bf 1952 
Act by which 

affected 
/ How affected 

Ss. 164 and 155 and Fourth 
ech. rep. 

S. 44A am. in pmt . 
Code of Civil Procedure . 48, s. 2 and 

First sch. 
71, s.,2. 

I Ss. 14 and 31 am. in part . Indian Ports Act . I . . 
55, ss. 2 and 3. 

Rep. . . . 1 Opium (Amendmmt) Act 48, s. 2 and 
First sch. 

Indian Patents ' and De- 
signs Act. 

Ss. 2 and 23F ain. i n  part. 

Ss. 23D, 23E and 23F 
am. in part and s. 23CC 
ins. 

S. 2 am. in part . 

s. 3 and 
Second sch. 

72, s. 6 and 
sch. 

1 8.2  am. in pmt . I Official Trustees Act . Do. : 

Administrator General's 1 Act. 
Ss. 15 and 16 am. in part. 

S. 17 subs. 
48, s. 3 and 

Second sch. 

I s'. 2 am. in part ; 72, s. 6 and 
sch. 

1917 XXVI 

Indian Companies Act - . 

Transfer of Property (Vali- 
dating) Act. 

Sub-section (4) to s. 91B 
ins. 

48, s. 2 and 
First sch. 

37, s. 18. 

47, ss. 2 to 4. 

Rep. with saving . I '  I Cinematograph Act . 
Maintenance Orders En- 

forcement Act. 

I 

Long title and preamble 
and s. 2 am. in part. S. 3 
subs. 

Delhi University Act. . Long title and preamble, 
ss .2 ,4 ,5 ,6 ,7 ,8 ,17,29,  
32,33 and 35 am. in part. 
Ss. 7A and 7B ins. Ss. 16, 
18, 25, 28, 30, 31, 39 and 
45 subs. and 8s. 9 to 15, 
19, 20, 22, 24, 36, 37 and 
40 rep. 

5, ss. 2 to 25. 
48, s. 3 and 

Second sch. 

Ranchi Mental Hospital 
Act. I S. 4 am. in part . 48, Do. 

I Indian Mines Act . I Rep. . 
v 

XIV 

Indian Boilers Act S. 2B am. in part. . 
S. 27A am. in part . 25, s. 2. 

48,s. 3 and 
Second soh. 

Do. Indian cdtton cess Act . Ss. 4 and 5 am. in part . 
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part  I.-Central bc t s  re$&ted, amsnded oh oiherwise ~iff8Cl& 

Indien Census Act . 

No. 'apd sec- 
tidn of 1952 
Act by wl~ich 

affected 

24, S. 2. ' 

DO. 

48, s. 2 end 
Firqt sch. 
Do. 

8. 3 and 
Second sch. 

32, s. 6. 

,. 
Year 

of Act 

,1924 

1925 

1926 

1933 
8 

El934 

Bengal Criminal Law 
Amendmevt (Supple- 
mentary) Act. 

I X  

XXX 
XXXII 

Provincial Criminal -Law 
Supplementing Act. 

Petroleum Act 
Indian Tariff Act . 

Rep. ,. 

How affected , 

Rep. from 31st August, 
1952. 

Rep. . . . . 

Do. . . . . 
Do. . . .  
Ss. 318 and 380 and First 

table under the heading 
"Debts" in sch. VIII, em. 
in part. 

Rep. with saving . . 

> .  , 

No. of 
Act 

-----A- 

VI 

/ 

XI11 

XXII 

XXXIX 

XI1 

Do. 

- .  
Do. 

S. 30 rep. . 
First sch. am. in part. 

S. 4A am. in part . 

Short title of Act 

Criminal Tribes Act . 

Any law corresponding to 
Criminal Tribes Act, 
1924, in force in any 
State or part thereof. 

Indian (Specified Instru- 
ments) Stamp Act. 

Salt Law Amendment Act 

Indian Su~cession Act . 

Contempt of Courts Act . 
48, s. 2 and 

First soh. 

Do. 

Do. 

20, s. 7. 
27, s. 2. 
42, s. 2. 
66, s. 2. 
45, s. 2. 

IV 

XIX 

XXXVI 

v 
XVIII 

Indian Tea Control Act . Ss.  3 and 10 mn. i n  part. I S. 26 aubs. 

I1 

XXI 

XI11 

49, ss. 2 to 4. 

XIV 

XXVI 

Motor Vehicles Act. . . 1 S. 108 am. in psrt . 
Coal Mines Safety (Stow- 

ing) Act. 
Indian Air Force Vol~nteer 

Reserve (Discipline) Act. 

Rep. w%h saying '. 
Rep. . 

Trade Marks Act . . ( 8. 84 am. in  pert . 
National Svrvice (European Rep. . I British Subjects) Act.. 

Ind?an Merchandise Marks Do. . • . .  
(Amendment) Act. 

Federal Court Act . . ( DO. . : . , .  

Agricultural Produce (Grad 
ing and Marking 
(Amendment) Act. 

Indian Tolls (Army 
(Amendment) Act. 

Federal Court (Supple- 
mental Powers) Act. 

Central Excises and 
Salt Act. 

Indian Coconut Committee 
Act. 

Do. . 

Do. . . . 
Do. . 

First sch. am. in part . 
Ss. 2, 4, 7 and 9 am. in 

part. S. ips. . . 

48, s. 3 and 
Second ach. 

12, s. 19'. ' ' 

48, s. 3 and 
Second sch. 
s. 2 and 

, Firet soh. 

Do. 

Do. 

Do. 

Do.: 

Do. 

s. 3 a n d  
Second soh. 

69, ss: 2 to 6. 
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. . .  

XXIV 

xx-v 

I1 ' 

VII 

XIV 

1,. 
&%," 
&ear ; 
& 
i' ,. 
i.&, . - 2 

v. 

k.1946 I I Indian Oilseeds Ss. 2, 4 and 7 am. in part. 
Act. 

XVII 

XIX 

XXIV 

XXVI 

XXIX 

XLIX g 

LIII  

xv  

68, ss. 2 to 4. 

.., Nd. 
:af Act 

Essential Supplies (Tem- 
porary Powers) Act. 

< 
1 i 

( , . .  . . .  . . . 
Short title of Act : 

-. . . . .  . . .  

S. 1 am. in part and 8. 
- 2A rep. 

Delhi Special Police Es- 
tabIishment Act. 

Prevention of Corruption 
Act. 

Long title. and preamble 
and ss. 2. 3 arid 5 am. 
in part. S. 6 subs. 

S. 1 am. in  part . 
Ss. 3, 4, 5 ,6 and 7 &m. i n  

past. S. 5A ins. 

Foreign Exchange Regu- 
lation Act. 

Requisitioned Land (Cop 
tinuanoe of Powers) Act. 

. . . . .  : 

: . .  

. ~qy,af febtgd  

. .. . 

Ss. 1, 2, 8, 12, 19, 23 and 
24 am. in part. 8.18 subs. 
and as. 23A, 23B and 
24A ins. 

Industrial Disputes Act . 

Delhi and Ajmer-Merwara 
Rent Control Act. 

No, : aqd a&- 
t i ~ n  of :1:9A2. 
Act, by whioh 

affected. 
. . 

Ss. 2, 10 and 20 am. in  part. 

Rubber (Production and 
Marketing) Act. 

Control of Shipping Act . 
Capital Issues (Continu- 

ance of Control) Act. 

Delhi Premises (Requisi- 
tion and Eviction) Act. 

Salaries of Ministers Act . 

Industrial Finance Corpo- 
ration Act. 

Rep. with saving . 
Do; . . .. 

.~ . , . 

S. 4 am. in  part . 

8.1 am. in part . 
8s. 1 and 12 em.,in part. . 

. , 

Rep. with saving . .. 
. . 

. . . : . . .  . . 

Rep. . .. . .. 

Ss. 2, 10, 11, 12, 14, 17, 19, 
21, 23, 24, 26, 26, 28, 29, 
30, 32, 33, 34, 35, 38, 39, 
40, 43 and sch. am. in  
part. Ss. 13-and 27 subs. 
and as. 13A, 30A to  
30E, 32A and 41A ins. 

65, as. 2 and 3. 

6, ss. 2 and 3. 

I LVI / Territorial Army Act. 
. I 8. 14 am. in part and ss. 7A 33, 8s. 2:and 3. 

and 7B ins. I 
Indian Power Alcohol Ac$ 

National Cadet Corps Act. 

S. 1 am. and s. 2 subs. . 
S. 12 am. in  part 6 . 

I 

73, 8s. 2' and 3. 

57, 8. 2. 



Part I-Csnbrd Acts r s m ,  ayndqd .w,,oth.tmM~ aflgotd - 
No. end eeq- Year No. 

of Act of Act Short title of Act Bow affeoted Aot by which tion of 1952 

affectad 

XIX 

XXIII 
/ 

XXVI 

XXVII 

XXVIII 

XXIX 

IndianEmigration (Amend- Rep. . . .  . I 48,s. 2 and ment) Aot. Birst eah. 

United Provinoen Provin- Do. 63, a. 5. oial Armed Constabulary 
(Extension of Laws) Aot. 

Proteotive Duties (Amend- DO. . . a  

ment) Act. 
. I 48, 8. i end 

Birst ach. 

Publio Debt (Central DO. 1 a DO. !, 
Government) Amend- 
ment Aot. 

Code of Criminal Proce- Do. . .  I DO. 
dure (Amendment) Act. 

Railways (Transport of DO. . 
Goods) Amendment Aot. I Do. 

Protective Duties (Mis- DO. . . .  
oellaneoue Provisions) 1 hot. 

I central Tea Board Act. . Ss, 4 and 15 em. in parart. 1 54. ss. 2 rtnd 3, 
ki Code of Criminal Proce- 

dure (Seoond Amend- 
ment) Act. First sch. 

Governor General's Salary ] DO* , (Exemption from Taxa- 
tion) Act. I I 

Criminal1 Law (Removal DO. . . a  

of Racial Dieorirbina- 
tions) Act. I 

Essential Supplies (Tem- DO. . . . .  
porary Powers) Amend- Do. 
ment Aot. 

Influx from Pakistan (Con- Rep. with saving. 
trol) Aot. 1 76, ss, 2 and II: 

Indian Tea Control (Amend- Rep. . . . .  -48, s . ~ 2  an& ment) Aot. I Birst soh. 

Bombay Port Truet . . . .  I .  Do. 
(Amendment) Aot. I Do. 

Coal Mines Labour Wel- DO, , . , 
fare Fund (Amendment) 
Act. I 

Dook Workers (Regula- 
tion of Employment) 
Amendment Act. I 



I. 

i 
365 

[ - Par t  I.--CcnhaZ A'& rcpialed, amended or otktrwiaz a d d e d .  
&I 

< 
* ' 

iYem of Act 

b 
p- 

is49 

, XXXVI 

xxx'vI1 

XXXVII 

XXXIX 

X L  

XLI  

XLII 

No.  
of Act 

M X  

XXXI 

( 

Short title of Aot 

XXXIII  

XXXIV 
, 

Public Companies (Limita- 
tion of Dividends) Act. 

j XXxv 

Indian Wireless Telegraphy 
(Amendment) Act. 

Code of CiviI Procedure 
(Amendment) Act. 

Rubber (Production And 
marketing) Amendment 
Act. 

Coffee Market Expansion 
(Amendment) Act. 

Indian Succeesion (Amend- 
ment) Act. 

Indian Paasport (Amend- 
ment) Act. 

4 
Registration of Foreigners 

(Amendment) Act. 

Chsrtered Aocountonts 
Act. 

Cinematograph (Amend- 
ment) Act. 

Repealing and Amend- 
ing Act. 

Child ~ a r ~ i a b e  Restraint 
(Amendment) Act. 

Indian Penal Code and the 
Code of Criminal Proce- 
dure (Amendment) Act. 

Indian Tariff (Second 
Amendment) Act. 

Reserve Bank of India 
(Amendment) Act. 

Industrial Finance Corpo- 
ration (Amendment) Act. 

Indian Anne (Amendment) 
Act. 

Essential Supplies (Tem- 
porary Powers) Second 
Amendment Act. 

Rubber (Production and 
Marketing) Amendment 
Act. 

I Rep. . 
Do. , 

How affected 

Do. . 

No. and &+ 
tion of 1052 
Act by whioh 

affeoted , 

Do. . 

Do. . 
Do. . 
I 

Do. . 

Do. . 
8. 33 rep. . . , I Do. 

Do. . . a .  Do. 

Do. . . . . Do. 

DO. . . DO. 

Do. . , Do. 

DO. . 
Do. . . . 

, 

Do. . . . 
Do. . . . 

Do. . 

Do. 

Do. 

DO. 

Do. 

Do. 



3es,;, 
Part I.--Uenh.ol Acte repealed, amndcd or othrwioe A pffffited. I - 

" " 

Short title of Aot How affected I ' 
NO. snd sera 
tion of 1952 
Act by wht6b 

affected 

Merchant Shipping and 
Lighthouse (Amendment) 
Act. 

( LkIII 1 Importe and Exports (Con- Do. ' .DO. 
trol) Amendment Act. 

Rep. . c 

Industrial Diqxites (Bank- 
ing and Insurance Com- 
panies) Act. 

1, , 

Indian Railways (Amend- 
ment) Act. 

Electricity (Suppljr) 
Amendment Act. 

Inland Steam-vessels 
(Amendment) Act. 

Abducted Persond ' (.Re- 
covery and Restoration) 1 Lxv 1 Act. 

6. 3 rep. . 2 . 
I . . '  ' 

Rep. . . 
d 

Do. . . 
Do. . . 

XXVII 1 Z X I X  

XLV 
LXXJI 

LVI 

LXIII 

S. 1 am. in part. 
Ss. 1,4,7, 9 and 10 am. in 
pa$t and 8s. 3 and 5 subs 

Govem'ment Fremisen 
(Eviceion) Act. 

Transfer of Prisoners 

Preventive Detention Act. 

9 subs. and s. i l A  ins. 
Ss. 1, 2, 3 and 10 am. in 

part and s. 4 subs. 
S. 2 am. in part. 

S. 1 am. in part. 
S s . 1 , 2 , 3 , 6 , 7 , 8 , 1 0 ,  

and 13 am. in part. S. 

Act. 
Part C Statee (Laws) Act . 
Administration of Evacuee 

Property Act. 
Displaced Persons"(C1aims) 

Part B States (Lawe) Act 

S. 2 4m. in part. 
8. 56 am. in part. 

S. 1 am. in patt. 
A ct. 

Air Force Aot . 
Essential Supplies (Tein- 

porary Powers) Ammid- 
ment Act. 

Por,t Trusts and Ports 
(A,mendment) Act. 

Ss. 2,4 and 31 am. in part. 
S. 1 am. in pa'st. ' 

- ,  

P r a s  (Objectionable Mat- 
ter) Act. 

State Finanaid Corpora- 
tions Aot. 

Indian Independence Pakis- 
tan Courts (Pending 
Prooeedings) Aot. 

S. 6 am. in part. Under the 
Indian Christian Ma+- 
riage Aot, 1872, the 
words " For the de- 
finition of ' India' subs- 
titute" subs. and the 
entry relating tb '* Dis- 
placed Persons (Leg:! 
Prooeedings) Aot, 1949 
rep. . . , S. 83 am:in part. 

k o n d  s oh. am. in pert 
and item 14 ins. 

S. 43 am. in part. 

7, s. 2. 
77, ss. 2 to 

% 8. 

34,s. 2. 
61, ss. 2 to 

11. 

48, s. 3 and 
Second sob. 

Do. 
Do. 

40, s'. 2. 

62;s. 35. 
48,s. 3 and 

Second soh. 

Do. 

Do. 

48, s. 3 and 
Seoond soh. 

Do. 

S. 2 am. in part. Do. 



7 Part 11.-Central Ordinanere r<peolid, amended or ot;herdae affaoiad. 
- 

No. and ado- 
Yes- No. .of Short title of Ordinanoe How affeoted tion of 1952 
of Or- Ordi- Act by whfeB 

dinmce nance affected 

-7 
I 

1945 

1051 

1084 

I 

I 

XLVII 

VI 

VII 

VIrI 

I X  

X 

I 

I1 

,. 
I11 

V . 
VI . 

VII 

VIII 

IX 

International Monetary 
Fund and Bank Ordi- 
nance. 

Indim Independence Pakis- 
;tan Courts (Pend- 
ing Proceedings) Or. 
dinance. 

Abducted Persons (Reoo- 
very and Restoration) 
Amendment Ordinance, 

Employees' Prwident 
Funds Ordinance. 

Industrial Disputee 
(Amendment) Ordinanoe. 

Foreign Exohange Regula- 
tion (Amendment) Or- 
dinanoe. 

Coal Mines (Conservation 
and Safety) Ordinanoe. 

Uttar Pradesh Canton- 
menha (Contr61 of Rent 
and Eviction) Ordi- 

' nance. 

Requisitioning and Acqui- 
sition of Immovable 
Proper* Ordinance. 

Displaced Persons (Claim4 
Continuance Ordinance. 

West Bengal Evaouee 
Property (Fipura 
Amendment) Ordinance. 

I d u x  from Pakikistm 
(Control) Repealing Or- 
dinance. 

e 

Iron and Steel Companies 
Amalgamation Ordinance. . 

Abduoted Persona (Re- 
oovery and Restora- 
tion) Amendinent Or- 
dinance. 

S .6rep .  . . . 
S. 3 am. in part. 

\ 

Rep. with a aving. . . 

Rep. . . . 

Fhp. with saying. . . 
Do. . . . 

Do. . . . 

DO. . . . 

De. . . . 

DO. . . . 

Rep. . . . 

Rep. witheaving. . 

Rep. . . . 

Do. . . . 
DO. . . . 

48, a. 2 am% 
First soh. 
a. 3 and 

Elecond soh, 

9. a. 5. 

7, r. 8. 

18, r. 20; 

18, n. 8.. 

8, r. 1%: 

12, s. 19i. 

10, a. 24- 

a0,a.44.. 

40, n. 3. 

76, s. k. 

76,s. a. 

79, s.'l8. 

77, s. 9. 



P 4  IE1.-Stda ~ o t a '  repaale4' a ~ n d e d  .DP otherwise a.&@. 
- - 

. . ~- . . ! 

..::, . . - .. ;_. .i . - ;.; 3 : , .  $ > : : " , :  . , , . , : .  . . . W43 ahd 800. -' 
i NO. L Short. title of Aot How ' a c t e d  tiih-bf 19&2 1 

o f  Aot . of.'Act 
. . Aoti by ahioh -. 

affected 

- .  . . . . . . . .  . .., . . . . . . . . .  . - =  : . .  ..:= : ~ ?- 

, . _  . ,.. . _ ,%. :; ' '. . . ~ 

- .   eng gal ( f i t  Bengal) I 

. . .  . . .  . ,. . . . 

a800 111 Caloutb Poi t  Act . S. 5 am. i n  part. . 41, 8. 2. . . .... .- .- .. " f ',! .......... 1 ;  ;....<:<,.;" ; . . . .  . > :. . .:. 
'! 

a961 V weat  B & ~ I  Evaouea: $.la am. and 5.5A ine. . 75, is. 2 and 
Property Aot. 3. 

Bombay . . .  . . . :  T 

.'.. < . , I?:. ', : .: 
1870 V I  Bombay Port Trust Act .. .& &-:'in part'. . '  11, s. 2. 

i S. 43 am. i n  part. 48, a. 6 and 

. . ... 506t+d 'soh. 
Hy.derabd ' 

. . .  . . 
I .I,. . . 

R385F IV ~ o n ~ m p t ' o f  Courts Act . - R&. .- • . . :.. 32, a. fl and 
soh. ' . 

. . 
+ 

> 

Ma draa 

a906 a Madras P o r t i T q t  Aot . .@,a. 7 a~d:8 am. i n  pert. 4, .as. 2 and !: 
. . . ,  . . . 

. . 3. 

. . .~ .. . . MadhYa Bhamt . .  , : . . . . .  

'l9tO V Indore Contempt bf C o u ~ t s  Rep. . / a  I . 3 2 , ~ . 8 n n d  
Act. , soh. 

. -. , < .' 1 :  

.a001 contempt of courts A O ~ ,  . as, : : . ,. .,: . . . DO. 
- .  @am. Gwalior State. 

.vat) 

Mysore 
. - . . . . 

: , /  . . . .  . , I 

rl930 X I  ~ o n t e m ~ t ' o f  .courts ~ o t  . . R<~.: - .  . . .  . Do. 

Patiala and East Awnjpb 
, Slataa Univq. 

- . .  . . 
'1091 V " Contempt of Courts A c t  . Rep.,- ' . . Do. 
(Sam- ... 

, 

.' . . 

' 

Rajastham 
I 

iP026 XI1 Codempt of Courts Aot . -IJgp:*. :-, - G  . , , . , . 
e 

.,Do. 
. . . .  

. .  I I . , .  . . . . .  Sawrashtra . . 

. . : a m 6  x11 Contempt- - of ~ o u r t a  A O ~  ' . . Rep. - . ,,, . . . : -. Do. . -- - - .- 
. . 
~ - 

Trmancore-Cochin * . 

1111 X X X I I  Coohin Contempt of Rep.- . . Do: 
. . dKol- . . 



? - ' ' Part 1V.-State Ordinaneer and Re'gulaihna rej$ealed, amended or otherwise affected. - 
Year o! 
Ordi: 
nrsnoe 

OF Re- 
@la- 
tion 

2005 
(Sam- 
vat) 

No. 
Short title of Ordinance 

or Regulation 
H e  affected 

No. and seo- 
tion of 1952 
Act by whioh 

affeobd. 

I B e v a t  (West Bengal) I 1 
Bengal State Prisoners 

Regulation. 
Rep. . ,48, s. 2 and 

First sch. 

Xxv I I Bqmbay State Prisoners Rep. 
Regulation. 

Madraa State Prisoners 
Regulati,on. 

P a d a t a  and Zaat  Punjab 
matea Unlbm. 

P+E.P.S.U. Judioature 
Ordinance. 

High C a d  of Judicature 
Saurashtra State Or- 
dinance. 

Saurrashtra (Abolition of 
Looal b a  Customs Du- 
tim and Trnposition of) 
Port Develophlent Levy 
Ordinance. 

Rep. 

S. 31 rep. . 

Do. 

32,s. 6and .~ 
soh. 

Do. 

Rep. with saving. . I 39, 8. 2. 

Saurashtra (Abolition of 
Local Sea Customs Du- 
ties an& Imposition of) 
Port Development Levy 
Wepealing Ordinance. 

Do. 





ic 
IForces. 

Reserve and Auxiliary-Act , . 
khol, Power. 
i Indian--(Amendment)Act , . 
$algamation, 
8 See "Iron end Steel". 

propriation. 3 --- Aot . . . . . 
---(No. 2) Aot . . . 
--- (No. 3) Aot 

< .  

b --- (Vote on Account) Act . . 

: Punjeb--(Vote on Account) Act . 
-- 

(Railways) Aot . . . . 
--- (Railways) No. 2 Aot . . . 

I . -- (Railways) (Vote on Aooount) Act' . 
b 
by ,  Territorial. 
? -(Amendment) Act . a .  

b a l ,  west. 
: Sm "Property, Evaouee". 

fmbay. 
See "Coarting-Vmsels." , 

: Bee "Port Trust". 

C 

@et Corps. 
National- (Amendment) Act . 

x 
gcutta. 

Bee L'Port'y. 

btonments, Utter  Pradesh. - --- (Control of Rent end Eviotion) Act 

1 

bit81 Issues. 

k ----(c~qtiqq~n~~of Cotltrol) h e q d m e ~ t  b~t .  , . e > 



Cinematogmph. 
Aot . . . . . . . . . . 179 

Civil Procedure. 
See "Code". 

Claims., 
See "Persons, Displaced". 

Coasting-vessels. 
Bombay- (Amendment) Act . 

Coconut. 
Indian-----Committee (Amendment) Act . 

Code. 
of Civil Procedure (Amendment) Act . 

----of Criminal Procedi~re (Amendment) Act , 

-of Criminal Procedure (Second Amendment) Act 

Commission(s). 
of Inquiry Act . . . . 

Delisitation-A ct . . . . . 
Committee. 

See LLCoconut". 
See "Oilseeds", 

Companies. c 

See "Iron and Bteel". 

Companies, Indian. 
-(Amer,dment) Act . . . 

Contempt. 
See "Courts". 

Contracts. 
Forward---.(Regwlation) Act , , , 

Control. 
See "Tea". 

Control, Continuance of. 
See "Capital Issues". 

Coorg. 
See "High Court". 

corporation, Finance. 
Industrial--(Amendment) Act . . . . 

Corruption, Prevention of. 
-- (Amendment) Act . . . . a . 
-(S,mond Amendment) Aot , . . 

Courts. 
Aoi . Contempt of --- . ,, . a 4 , $ .  . + .  

Indian Independonoe Pakistan---(Pending I 'rooeu~l i~gx)  Act , , 
Criminal Procedure. 

See "?ode". 

Customs, Sea. 
sawashbra (Abolition'of Local--- Duties and Imposition of) Port Develop- 

mant Levy-RepeelilyiAot . . . . . . .  



7 - - 
0 

n 

e , 0 

D 
Pages 

. . . . .  

I 

-(,Amendment) Aot . . . - . . . . -  136 . . . . .  273 I 
,,-(Second Aaend nent) Acl, . . 

67 1 I 

I Act . . . 291 

. * 269 . . . . ,  lj3 ( Elections. 
presidential and ViosProsidsnbial - ---Aot . * . ' * 

13 1 

( ( I . . *  

ollillgfi) Act . . . 

Employees. . 
gee "provident F ~ d s " .  

Enforcement. 
gee "Orders, Maintenancoy'. 

Exchange. Foreign. 
R e g u l a t i o n  (Amen3ment) Act . . . , a 

Excise Duty. 
See "Sugar". 

Explosives. 
~~d i~~- - (Amendment )A~t  . . . . . ' ' - 

V 

Finance. 
- A c t . .  . . . . * . .  107 . 

a 

Goods, Essential. 
(=,laration and Regulation of Tax on Sple or parchase) Act 

R 

~osition of). Port Do~~olop- 





r ,  0 
Pages 

Oilseeds. 
Indian-Committee Amentlrn~mb A d  . . . L C .  r : 299 

- Orders. Maintenanoe. : I 

' ----Enforcement (~r$endment) Aot , , , 4 . 233 

. s  

Pakistan. .. .. ( 

See "Conrts". 
See "Influx". 

Patents and Designa. 
Indian-(Amendment) Aot . . * . e . . .  303 

~ e r s o k ,  Abduoted. 
-(Reoovery and Restoration) Amendment Aot . . . . . 21,331 

a" 
* * 

Persons, Displaoed. 
---(Claims) Amendment Aot . . . .  I . . .  21 1 

Police Foroes. Armed. 
State-(Extemion of Laws) Aet '. . -. : . . . 289 

Police. Speoial. 
Delhi-Establishment (Amendment) Aot . . , . . . 93 

~ o r t ' i s ) .  \ 
Indian---(Amendment) Aot . . . . . , . , 259 
Caloutta-(Amendment) Aot . . . . (, . , 213 

Port Development. 
See "Customs. Bee". 

Port Trust. 
Bombay-Trust (Amendment) Aot . . . , . * , , 39 

Madras-(Amendment) Aot . . . . . . , 7 

Powers, Temporary. 
See "Supplies, Essential". 

presidential and Vioe-Presidential. 

\ 
See "Eleotions". 

Prooeedings, Pending;. 
See "Courts". 

Produotion and Marketing. 
See "Rubber". 

Property, Evaouee. , .  
West Bengal-(Tripura Amendment) Act . . . - . . 327 

Property, Immovable. 
Requisitioning and Aoquisitfon of -Aot 4, . j . a 

i 109 i Provident Funds. 
Employees'-Aot . . . , . , . 69 . 



t 
Reocvery and Restorbtion. 

i S e e  "Persons, Abduoted". 

Regulation. 
S e e  "Contraots". 
S e e  "Exohmge, Foreign". 

Rent. 
Delhi and Ajmer-Control Aot . 

Rent and Eviotion, Control of. 
See "Cantonments, Uttar Pradesh". 

Repealing and Amending. 
-Aot . . . . , , . . 236 

Requisitioning and Aoquieition. 
J " S e e  "Property, Immovable". , 

Reserve and Auxiliary. 
S e e  "Air Foroee". 

Rubber. 
---(Produotion and Marketing) Amendment Aot , 247 

1 1 

I Salaries and Allowanoes. 
----of Ministers Act . . . , . . . 

I Sale or Purohase. 
\ f lee  "Goods, Essential". 
I 

Baurashtra. 
S m  "Customs, Sea". 

Shipping. 
aontrol of-(Amendment) Aot . . . , , 

8ilk Board. 
Central- (Amendment) Aot . . . . . . , 261 

dtate. 
See "Polioe Foroes, Armed". 

Subetanoes, Inflammable. 
Aot . . 6 .. . . . " a .  

% .  

i 
81 

Sugar. 
a (Tgmporary Additionel Ekoiee duty) Acb , - , .  287 

Supplies, Essential. 
-(Temporary Powers) Am6ndment A& . . . . 29: 




